203 Matters under

Bill and led the procession in a peraceful
and democratic manner. The procession
was big in size consisting of more than
5000 people all uver Delhi from Minto
Bridge in order to present a memorandum
% the hon. Prime Minister demanding
the withdrawal of the Special Courts Bill.
The route was alicadv indicated to the
police for proper securily and other arrane
ments. When 1he procession reached
anpath, some prople {rom some slmPs
voluntarily pelted stones and trird o dis-
turb the peaceful procession. Within the
fraction of a second. some anti-social ele-
ments standing nearby the shops statted
beating the peaceful processionists by scda
bottles and bv fricks and disturbed the
procession and it was also witnessed that
shop-owners also sta ted beating the proces-
sionists. In this connection, immediately
I asked the Chicef Police Oflicer, Mr. Brar
who was present at that tite at the place
tn preveat these anti-sucial elements using
force, violence and beating on peaceful
proressionists and then 1 also disclosed
my identity as a Member of Parliament
1o that officer, but it is most unfortunate
that the said officer instead of protecting
not only me but also the peaccful proces-
sioqists, ordrred lathi charge and tear gas
simaltaneously against peaceful processio-
nists instead of taking any action against
law breakers and anti-social vle ments who
were responsible for such criminal action,
In that scuffle many vouth Congress people
sustained injuries and to my utter surprise,
even in spite of my requesting him to give
pratection he said,, “*I do not care whether
you are a M=mb-r of Parliament” and
simulta~nously started beating me all over
the body and on head and lﬁrreby I sus
tained injury and also{racture on my hand.
Mr. Speaker, Sir, please scc this shirt also,
Even the other Member of Parliament
who was standing behind me at that time
appraled the same to him but he did not
care to listen to me and the ather M.P.
and he ordered his policemen to beat me
also and the Youth Congress people.
Bven repeated requests of mine to take me
in a police van to a police station or to the
hrspital were also not  heartd by hm. He
detained me for 13 minutes, cven not allow-
ing me to come to Parliament House.
He took me to the palice station on footand
even did not care to get first aid for me
till 6 P.M. 1 was taken to the hospital
only at 6 P.M. and | have also a
complaint against Mr. Brar in the same
police station in the Parliament Street on
th~ s3m* day. 1 would like 1o categorically
statr that no on~ had asaulted Mr. Brar,
as is clear from the fact thal he has recei-
ved no injury,

Our intension was of organising this
praceful demonstration against the Ciovern-
ment’s attitude to bring a Black Law
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Special Courts Bill and alswo it was in a
democratic peaceful mauner. The Youth
Congress of entire Delh( responded to
the call of this peaceful demonstration
and we had no inteution of using either
violenee of any such thing, in this proces-
sion. | also, as a Member of Parliament
and as represcniative of Youlth Congress,
condemn any kind of violence in any
wanner, But it was unfortunate that the
police did not tschew the violence per-
petrated by anu-socal clements on the
praceful demonstrators and in fact used
violence without any  provocation  from
the Youth Congress.  Even [ was not
ucated properly  in the hospital and no
room was allotted to me, cven thourh
the rooms were vacant in the hospital,
I tequest  the hon. Speakar to protect
the rights and privileges of the Monbers
angl, at the same titne, direct the Govern-
ment o hold a judieral inquiny i thie
regard. I reserve my nght of biingarg
a privilege motion againgt such persons,

MR, SPEAKER : Shii Sangma.
SHRI MALLIKARJUN ‘Mddak) :

Whicn a question of privilege is raised. .,

MR, SPEAKER : Don't record,
SHRI MALLIKARJUN : %=

(v) REPORTFD IRREGULAR PAYMENT OF
SALARIES TO PRIMARY SCHOOL THRACHERS
IN CERTAIN PARTS CF MEGHALAYA

SHRI P. A. SANGMA (Tura) : Si,
1 would like to bring to the notice of the
Government of India and the House the
problem faced by the lower primary school
teachers in the East and West Garo Hill
districts of Meghalaya for irrcgular pay-
ment of salaries. Some times the wachers
do not receive their salary fur three 10
four monthy, The delayed payment of
salary to trachers has breome a normal
practice in Meghalaya, This is causing
severe hardslﬁ,p to the teachers. They
face great difficulty in meetirg their cx-
penditure.  The entire family of the (ea-
chers is put to inconvenience, There are
nearly 2,500 teachers in these arcas, wheic
non-payment of galary in time has assum-
med a serious and grave problem. There
is great resentment among the teachers,
If no timely action is-taken, thr situation
will get gggravated, The teachers
to stage demonstrations and t
other ‘methods to force the autharities
10 heed their just demands. The Union
Government have allotted buge sums
of money to Meghalaya State for edu-
cation. Probably, this money is being
diverted on other ilerns by the District
Coumeil a:ﬁﬁmﬂﬁu. ‘I‘h&tem ccm-
munity is ing from this for

; the last several years. e

**4Not recorded.
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The teachers are losing interest in
their work, and this is having adverse
effect on the quality and level of teaching.
A dissatisfied and hungry teacher can-
not do justice to his pupils, They me on
the verge of losing their patience. T 1e-
quest the Umon (Government o impress
upon the awthorities  of the State to en-
sure that the teachers get thewr salaries
in time, otherwise, the situation may
take an unpleasant turn at any moment.
T hop- the Government will ke early
and unmediate action in the matter.

MR. SPEAKTR : We will now take
up legislaine  work,

PROV. SAMAR GUHA (Goutar)
Su, T lave given notne of my desie o
rair under 1ol 357 a4 very urgent nat-
ter, namely, i Manjhape area. ..

MR. SPEAKER : Yo 1 must have given
it today .

PROF. SAMAR GUILA : Yes. The
situatian there is so had, .

AR, SPEAKER : Do not record,
PROF. SAMAR GUHA : #**

MR. SPEARLR : | have not seen
your 377. You must have given it at 10.90
or 11 a.m. today. | have already allowed
a calling atention. One particular re-

wn cannot have a monopoly. Please
?nllnw the rules. Don’t think only some
Members have to follow the rules, others
not. I will consider it under 377 and if
I think its propr . 1 willallow 1it, Nothing
18 before me.

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : Ona point of order under
rule g76(2) proviso, We have received
today in the parliameniary papers a
TList of Business for tomorrow also. You
will see that it says: Government Busi-
ness from 10.40 am. to 4.30 p.m. and
then Private Members' Business from 4
pm. o 6.30 pam. 1 do not know whether
it is a printing error or something more
<ubstantial.

MR. SPEAKER : 1 am told itis a prin-
ting mistake.

PROF. P. G. MAVALANKAR : So,
from 10.30 a.m. to 4 p.m. Governndent
Business; 4 p.m. to 6.30 p.m. Private Mem-
bers' Business; 6.30 p.m. to 7.30 p.am.
Discussion under rule 193 and fiom 7.30
p.m. half au hour discuwsion. From Yester-
day we have now given up the lunch
break, Yesterday Government had te
bring a motion 1o adjourn the drhate on
the Constitution (Amendment) Bill. Why?
Beennse of thin atiendance. Because you

Workmen etc. ete. Bill

arc arranging the business of the House
and regulating the pocedure, T want
v ask you: is it fair that Mcmbers of Par-
liament should be asked to come here at
1n.30 and make them go on till 8 or 8 30
p.m. without lunch Inesk? My request
to you, therefore, is this. You mie having
the Business Advisory Conunitice meet-
ing today If vou cannot do auything,
at least please sce that the lunch howr s
westored, so that there is suine respite
and iest, and thus we are able 1o obtain
effectivencss in the ynocecdings Othaor-
wise, there s no purpose al all,

MR. SPEAKER : It is not a point of

order.

PROI. P. G. MAVALANKAR : My
oint of order 13 this, that the business
1as to be  so mranged that Members of
Parliament can attend o it effectively and
efficiently. Otherwise. what is the point
in making them cojue at 10.40 a.m. and
make them remain till 5.490 p.m. when
there 18 no auwendance? 1 request you
with folded hands: kindly restore the lunch
break at least, so that some efficiency is
1estored.

ot Wt qow o (awg swx) MR
gt %z & atHfaqw 377 %

HETa
st Arfew fear @

MR. SPEAKER : You must have given
notice today. Every Member wants to
give a notice with onc band and a speech
with the other.

SHRI PURNANARAYANA SINHA
(Tezpur): The time has been advanced
by half an hour. You must give some
amount of laxity to members to bring
urgent matters before the House. 10-15
minutes delay in filing a noticc under
Rule 377 should not matter much,

MR. SPEAKER : No question of delay.
But I must see the notice before [ allow it.

(Interruptions)®
MR. SPEAKER: Dont record.

12 hrs.
INTER-STATE MIGRANT WOKK-
MEN (REGULATION OF EM-

PLOYMENT AND CONDITIONS
OF SERVICE) BILL—Contd.

Clanse 8—(Litensing of contractors)

MR. SPEAKTIR: We new come to
Clause 8.

v¥¢ Not l:emrded.’ﬁ
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